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(6) Compensation received by_tgq}g;ctim from the State in relation *

o the crime in question, namely, insurance, ex-gratia and/ or payment received
under any other Act or.‘Rajiv. Gandhi Pariwac Bima Yojna'or any other Statésrun -
scheme, shall be considered as part of the compensation amount under this schcme '
The victim/ ¢claimant who hds received-compensation-amount-from collateral -
sources mentioned above shall be deemed to be compensated under this scheme
and shall not be. enmled to separaté compensauon urder this scheme. If the ehglbie -~
compensation‘amount exceeds the' payments received by the victim fromcollateral

sources mentioned above, the balance amount shall be paid out of Fund.
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SAMIR MATHUR,
Additional Chief Secretary to
Government, Haryana,
Home Department.

50980-L.R.-H.G.P., Chd.
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